
@ptcy Board of lndia (lnsolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR IHE ATTENTION OF THE CREDITORS OF AGARWAL REALITY DEVELOPERS PRIVATE LIIVITED

1. lName of corporate debtor {GARMTEALlTY DN/ELOPERS PRIVATE LIfuIITED

:te. ot incomoratron oi corporate deblor 28th June 2013

Authffity under which corporate debtor is

ncorcorated / reoistered

ROC-Hyderabad

)orporate ldentrty No. of corporale deblol .l 701 02TG20 1 3PTC088647

Address 0f the regtstereo omce an0 pnncts

pal office (if any) of corporate debtor

{I0 3+667Tlat No, 303, Sreet No. 11

limavat Naqar, HYDERABAD-500029 TG

nsolvency commencement date ln respecl

, corporate debtor

)8.07.2024 (Orders recerved on 'lu.tJl.lu24)

:stimated date ol closure ol lnsoNency

esolution process

y.Ql.2025

'lame and registration number of the

nsolvency professional acting as interim

?solution Drofessional

Vr Golla Ramakantha Rao

BBUTPA-003/lP-N-003 1Ql 202V2021 I 13364

Address and e-mail of the interim resolution

professional, as registered with the Board

Flat No. 1106, Block- , SMR vlnay

Fountainhead Calvary TemPle Road,

Hydernagar, Hyderabad500049
oollaramatAvahoo.com

1[ \ddress and e-mail to be used l0r corrs'

ipondence with lhe interim resolution pro-

'ssional

rlot No. 1, SLV tshavan, u.No. 1-2'59//

laralbagh Colony, Lower Tank Bund,

tyderaba&500 029

:im.aoarualrealitv(oomail.com

:ast date foi submission of claims 22.07.2024

1 llasses oicreditors, if any, under clause (b)

)f sutssection (6A) of section 21, ascetuined

Dy the interim resolution professional

Not Applicable. Will be notified in due coulse,

f need be.

Names of lnsofuency Professionals idenlifed to

act as Authodsed Represstawe of creditors in

a class (Three names for each class)

{ot Applicable

1A t) Relevant Foms and

, Details ol authorized representatives

rre available at:

r) Web Link:

rttps://www.ibbi. gov,in/home/downloadS

)l Not Aoplicable

@ Law Tribunal, Hyderabad, has ordered the

commencement oi a Corporate lnsolvency Resolution Process of AgaMal Reality Developers

Private Limited on 08.07.2024.

The creditors ofAgaNal Reality De,velopers Private Limited are hereby called upon to submit their

claims with proof on or before 22.17.2Q24\a the interim resolution professional at the address

mentioned against entry No. 10.

The llnanciaicreditors shall submit their claims with proof by electronic means only. All other

creditors may submit tie claims with proof in person, by post or by electronic means'

Submission of false or misleading proofs o, claim shall attract penalties'

Sd! Golla Ramakantha Rao

oate: 11.07.2024 lnterim Resolution Prolessional

Place: Hydera'bad lBBlllPA'003llP'N'0031012020'2'l/13364

T3^or\rn,Qo1' /^U".

olt I l' a r' 102--9

1"rfryf,,'*-

l-

FORM A
PUBLIC ANNOUNCEMENT


